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IN THE CENTRAL ADMINISTRATIVE. 'l‘"F\"IBUNAL,
. GUWAHATI BENCH, GUWAHATI.
(AN AFPLICATION UNDER SECTION 19 OF THE CENTRAL

ADMINISTRATIVE TRIBUNAL ACT, 1985)

i

ORIBINAL AFFLICATION N0.3c77 OF ze0f.

51.No.

Sri Birish Chandra Borah -Applicant.
-Versus—
Union of India & Others

Respondents.

I N D E X
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Application 1 to™l
Verification - . .12
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THE CENTRAL ADMINISTRATIVE TRIEUNAL, (O §°
| GAUHATI BENCH AT GAUHATI. ;1/

N AFFLICATION UNDER SECTION 19 OF THE
NTRAL ADMINISTRATIVE TRIBUNAL ACT, 198%5.)

She

'TGINAL APFLICATION NO. OF 2001.

B ETWEEN

Bri Girish Chéndra Borah;
Head  Clerk,  Office of  the
ExecQtiva- Engineer, Buwahati
Central Division, Central Fublic
Works Department,_ﬁuwaﬁati~é1;
~Applicant.
-AND~- » '

eh |

i 11 The Union Of India,

represented‘by the Secretary
~to the Bovernment of India,
? , . Ministry of Urban Affairs,
i o New Delhi.

21 The Director General of Works,
Central Public Works Depart-
ment, Nirman BEhawan,

) : - New Delhi.

1 The Supetrintending Engineer,
(Co-ordination) Circle,
Central'Public‘workg

Department, Eastern Region,




.21(7)/HCISEK/EZ/C31/@@/579 dated 19-06-2000 At

B3

Nizam Falace,

Calocutta-700020.

41 The Buperintending Engineer,
Assam Central Circle-~I,
Central FPublic Works Division,
, - Buwahati-21.
51 The Executive Engineer;

’ Guwahati Central Division,
Central Fublic Works
Department, Guwahati-21.

&1

The Executive Engineer, (EL)
Buwahati Electrical

Ne. I,

Division
Central Public Works

Department, Buwahati-21.

sRespondents.

DETAILS8 OF THE AFPLICATION:

1. FARTICULARS OF THE ORDER ABAINST

WHICH THE ARFLICATION I8 MADE:

This instant

application is
aéainst ilfégal

directed
and arbitrary transfer

aof the-
applicant vide Order No. F(55)/SEC/EZ/Cal/99/
713 dateﬁ 28-09-2001 at Annexure-J and also

prayer for direction by the Hon’'ble Tribunal 1xaﬂup4dt
+himplement the

earlier transfer

order of the
applicant‘ vide

Dffice order No.
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Annexure-—F which was ‘modified by the
Corrigendum  No. 21(7)HC/SEc/EZ/Cal/2000/664

dated 11-07-20080 (At Annexure—0G).

8

. o JURISDICTION OF THE TRIBUNAL

The applicant declares  that  the
.aubiect métter of the instant- applicatimn' is
within’ the jurisdiction of the Hon "ble

Tribunal.
3. LIMITATION

The applicant - further declares fhat
the subiact matter of the instant application
is _within the limitation prescribed under
Section 21 of the Administrative Tribunal Act,
1985, ' |

The applicant further .dﬁclaréﬁ that
the application is within the limitation period
prescribgd under Section 21 of | tﬁe

Administrative Tribunal Act, 1985.
4, FACTS OF THE CASE

Facts of the case in brief are given

Ubélow:

4.11 . That your humble applicant is citizen

of India and as such, he is entitled to all the
rights and privileges Quakanteed under the

Constitution of India. He is now aged about 57

CYRArS.
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4.21 That your applicant begs to state that
hia eldest ,daughtér is completely physically
handicapped. She is studying in 8hishu Sarathi
under Spastics SQCiaﬁy of Assam, Birﬁbari,

Guwahati~-146. She needs all round help and

medical check up and constant attention.

Annexure-A, B &  are the phOtOACDpiEQ
of Medical certificate, school fees
Book and Identity Card of the
applicant’'s daughter.

4,31 That your applicant begs to state that

he was appointed as Lower Division Clerk in the

Central Fublic Worke Department in the vear

1965, He was promoted to Upper Division Clerk

in the vyear 1979. He was promoted to the post
of Head Clerk vide Office frder Nd.
(EE)92/8Ec/Cal/s2477 dated F1-0%-1992 and
posted at Assam Aviation Works Division,
Central Fublic Works  Division, Borjhar

Guwahati.

Annexure~D i the photocopy of Office
Order No. 9(535)92/8Ec/Cal/2477 dated
F1-0Z~1992,

4.4] That your applicant begs to state that
due to his daughter’'s physical condition he was
transferred to Buwahati Central Division,
Central Fublic Works Departm@nt, Guwahati From
Borjhar vide Office Order No. . 21(7)HC/92/8Ec
EZ/Cal/B62 dated 28-04-1994, '

LN



Annexure—E is the photocopy of office
order No. . 21(7)YHC/92/8Ec EZ/Cal/862
dated 28-04-1994.

4.51 -That your applicant begs to state that
he was again transferred from GBuwahati Central
Division to Buwahati Centralq Electrical .
Division-I, Buwahati vide 0Office order No.
21(7)/HC/SEc/EZ/Cal /B0 579 dated 19-06-2000. In
the above mentioned transfer order his name was
wrongly quoted as ''6 C Boro’’ . The Respondent
No. & vide his Cerigendqm No. 21(7) /HC/SEc
/EZ/Cal/2000/664 dated 11-07-2000 cmfrected the
name of the applicant in the transfer ardeh as

6 C Borah in stead of 8ri 6 C BRoro.

Annexure-F is the photocopy of
transfer order Office order No .

21(7)y/HC/ BEc/EZ/Cal/B0 579 dated 19~

B6e-2000.

Annexure—G is the bhmthmpy of

Corrigendum"No.?l(?)/HC/SEcXEZ/ Cal/s
2000/664 dated 11-07-2000.

4.61 That your applicant begs to state that
the Executive Engineer, Buwahati Central
Division, Central Fublic Works Department,

Guwahati-21 did not release the applicént vide
Office order dated 11-07-200@0. In the mean
time, the Respondent No. 3 issued the_ D%fice
Order No. 21(7)/Hﬁ/éEc/EZ/Cal/@l/QEE dated 26—
B3-20801 instructed vyour applicant to move first
to his place ‘mf posting, i.e., at GBuwahati

‘Central Electrical Division-I, Buwahati-21 but

~h



the . Executive Engineer, Buwahati Central
Division, Central Fublic Works Department,
Buwahati-21 vide his letter No. 9(1)/8CD
/2001/805 dated the GBuwahati 15-05-2001 to
Respondent No. 3 with a request to place ' a
substitute in place of the applicant as his
substitute has aiready been promoted to the
post of Office Superintendent under Guwahati
Central Electrical Circle, Guwahati. In this
letter it has also been stated that vour
applicant is pressing hard to relieve him from

the office to Guwahati Electrical Division

"No.1.
Annexure~H is the photocopy of Office
Order NO . 2L(7)Y/HC/8Ec/EZ/Cal/Q1 725
dated 26-03-2001.
Annexure-I is the photocopy of letter
Nt . ¢1)/G60CD /2001 /805 dated the
Guwahati 15-05-2001.

4.71 That your applicant begs to state that

most surprisingly the Respondent No. I modified
the earlier transfer order dated 19-D6-2000 of
the applicant vide No. 9(55)/SEc/EZ/Cal/99/713
datéd 28-@89-2001 and your applicant has been
transferred to Guwahati Electrical Division eI

at Borjhar, Guwahati Air Fort.

Annexure~J is the photocopy of Office

order No. 9(55)/8EélEZ/Ca1/99/713
dated 28-09-2001.



4,81 fhat your aéplicant begs twvstate that
the Reapondenf No . 3 has . arbitrarily and
whimsically ¢transferred the applicant without
going through the facts and circumstances of
the «ase ‘Gf the applicant. In the earlier
occasion- the ﬁespmndent No. 2 cqnaider;ng the
pathetic .conditian of the daudghter of the
aﬁplicant has transferred the applicant from
Borihar to Guwahati. Now the same Respondent
No. 3 again transferred the applicant from
Buwahati to Borihar knowing fully well about
the mondiﬁimn of the daughter of the applicant.
As such, finding no other alternative the
applicant approached before this Hon ' ble

Tribunal for seeking justice.

4.91 That tﬁe applicant begs to state that
the Respondent without taking steps to release
the applicant from the Guwahati Central
Division to Buwahati Electrical Division-I vide
transfer order dated 19—®6~E@@® had issued
anothe; transfer order to the applicant vide
order dated 28-09-2001. As such, the action of
the Respondent is arbitrary‘and in violation of
natural - justice and also in vioclation of

fundamental rights of the applicant.

4.101 That the applicant submits that
the Respondents have issued transfer (Order of
the applicant against the Govt. Circular and
transfer policy. Your applicant hés got reason
to belief that the Respondents are resorting
the colourable exercise of poWer to accommodate

the person of their interest.



4.117 That vyour applicant submits that the
procedure adopted by the authority in the case
of applicant is improper, mala fide, illegal

and without jurisdiction.

4.121 In view of the facts and circum-
sténcag it is a fit case for passing interim
order protecting the interest,mf the applicant

and his family members.

4.1%] That this application is filed bona

fide and for the interest of justice.

S GROUNDS FOR RELIEF WITH LEGAL
. FROVISION:
.11 . For that, due to the above reasons

narrated in detail the passing of the transfer
order of the applicant in prima facie is
illegal, mala fide, arbitrary and without

jurisdiction.

5.21. For that, there is violation of

provision of existing Central Fublic Works

Department Manual, Volume-1 regarding transfer

of the individual.

5.%1 For that, the Respondent No. 3 has not
shown any reaan or causes for issuing another
transfer order without implémenting the earlier
transfer order dated 19-06-~-2000 and hence the
impugned transfer order issued by , the
Respandent No. 2 is liable to be set aside and

quashed.

\
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S5.41 For that, the action of the

respondents is highly illegal, arbitrary and

also viplative of guidelines af transfer
policyu

5.51] Far that, the action of the
Respondents is arbitrary, mala fide and

discriminatory with an 111 mbtive and as such,
the later transfer order is liable to be set

aside and quashed.

S5.61 For that, the respondents before

transferring the applicant ought to have

considered the transfer policy of the Central
Fublic Works Department and as such, the
impugned transfer order is bad in the eye of

law and is liable to be set aside and quashed.

9.71] For the, in any view of the matter the

‘action of the respondents are not sustainable

and hence the samé ie liable to be set aside

and guashed.

The applicants craves leave of this

Hon 'ble Tribunal to advance further grounds at

the time of hearing of this instant

application.
b. DETAILS OF REMEDIES EXHAUSTED

That there is no other alternative and
efficacious remedy available fto the applicant
except invoking 'the - Jurisdiction of this
Hon 'ble Tribunal undei Section 19 of the

Administrative Tribunal Act, 1985. .

<t



“Annexure-F which

may be deem

ey

BT

7o T MATTERS NOT FPREVIOUSLY FILED OR
FENDING LN ANY OTHER COURT :

That the applicant further declares

that he has not filed any application, writ

petition  or suit in respecf of the subjiect

mafter of the instant application before any

other Court, authority, notr any  such

application, writ petition or suif is pending

before any of them.
8. - RELIEF SOUGHT FOR:.

Under the facts and circumstances

state& above . the applicants mpSt respectfully

prayed that vyour - Lordship may be pkeaéed to-

atdmit this petition and. may be pleased to

directv the reshondents t0  give the following
reliefs:

8.11.  ° That the impugned
No. 9(S55)BEC/EZ/Cal/99/713 dated 28-09-2001

issued by the Hespmndeht No. 3 transferring. the

applicant as from GBuwahati to Rarjhar may be

‘set aside and also to implement the wecarliep
transfer orders vide Dffice order  No.

21(7)/HC/SEC/EZ/Cal/@E)57W- dated 19-06-2000 At

was modified by  the

Corrigendum No. Eik7)HC/BEQ/EZ/Cal/3®@9/6é4

dated 11-@7-2000 (At Annexure-G).

.27 - To pass any other relief/reliefs to

which the applicant may be entitled and as such

fit .and . proper by the Hon 'ble
Tribunal.

\

transfer order vide .
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8.31 - Cost of the application.
9] ~ INTERIM ORDER FRAYED FOR

Fending disposal of the application
the applicant most respectfully prays that your
Lord§hip may be pleased to pass interim order
by way of  suspending the order vide No.
F(EIIBEC/BRZ/Cal/99/713 dated 28-09-2001  issued
by the Respondent No. 3 .tranﬁfewring the
applicant as from Guwahati to Barjhar at

anaxure-J»issued by the Respondent No. 3.

1@1 Application Is Filed Through

-

Advocate.

-

121 Particulars of I.P.0.:

1.F.0. NO. .,g‘(;‘]ggggc,

Date Of Issue 199, 90w}
Issued from G\x&uc\u—t Q.Q,O
Fayable at Gu«»l’( W

131 LIST OF ENCLOSURES:

Az stated above.

e.Verification.
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VERIFICATION
'

I, 8ri Girish . Chandra Borah, Head
Clerk, Office of the Executive Engineer,
Guwahati Central Divigsion, Central Public Works
Dgparﬁment, Guwahati-21 the applicant of the
instant case do hereby solemnly *verify that the
statements made in paragraphs (\'\) C‘8/ C('q

—_— are true to my knowledge, those

made in paragraphs C‘.Qj (1,'3/ L\.q/ G S, G 6/

Q.‘7 e are being matters  of
records are true to infdormation derived

therefrom which 1 balieve +to be true and those

" made in' paragraph 5 are true to my legal advice

and rest are my humble submissions before this
Hon'ble Tribunal I have not suppressed any

material facts.

And I sign this verification today on

this the ]4{- day of October, 2001 at Guwahati.

Cadpmdom Un Bpoaal

Declarant
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APPENDI’X 1/36 Concession Form for Orthopaedically
handicappod / peraplegic persons / patients.

( Rule 101, Serial No. 25 )

CONCESSION CERTIFICATE

t
]

' t
Form for the purpose of grant of rail concssion to Orthopaedically

handicapped / paraplegic persons / patients to be used by the '
Government doctor, '

whose parficulars are furnisned below Is a bonafide * orthopaedically

\hqndicappe& / paraplegle * person / patient and conndt travel without the assisstance of an escort,

Particulars of the * én‘hopaedically handicapped / paraplegic * Person / Patient ‘:

Q) Address : (?Q.ifﬁi’?m/\mudmi\%%cﬁm%m .

b) Father's Name / Husbéind's Name : ...... ('va'%ona ..... ( .......
) AGE: o AU s (o) Sox: o VT (e) Personal Identification
. mark . (1)nj}ﬁf:.’-enﬁﬁh--:2:‘.’:‘.‘5’.uL‘g:élf:'n,S.‘Eé{-gn:?i;n?n?.-(f’n,%;Tﬁvﬂ.:otf-;.n».Abo4una.uu llllll detna

N Slgnature or loff hand thumb Impression of Person / Patlient :
@ Nature of handicap ; Tomporary / Parmament ;
h) Causes of 1033 In tunetional capacity

nquuq_uxg,.uunnuuuyu,-uuuuus-uuuuuug-nunuunu

Placo il SunoTlat.. date 2R.:8.957 e B
| ﬁm\mc’w\h' , . ' Signature

Clear seal of Govt. Hospltal / | o C % By y/}*N) v
Cjifiic * strike out where not v .

NnulinvIulil0l6l'u"ulvuul‘ulunnuuNunnnl

cppllcabléhafmﬂ Poohussot, .  (Fullname of Doctor -
Gapnt of O hogatd il . ,
cewatnd Bordicnt Coticgs, Queaben.

- NOTE : Cerfificate should be Issued only to those orfhpocedlcdﬂy

handicapped / Paraplogie persons / Patients who cannot travel
without the atsistance of an escort, o ’

the certificate will be valld for throe
yoars or {633 as cortifiod by thae Doctor from the date of lssue. However, In the case of persons

the person. A true copy
or a photostat copy of this certficate shall be accepted for the purpose

However, the original certificate will be produced for inspection at the time of purchase of
concessionat tickets and when demanded during joumey,

3. No diteration in the form Is permittod,

LR YYRY T

‘




VR , S YA Awnemae—'@ ﬂi
f—1 o . . R
: - Government of Assam -
: ’ Guwahat! Medical College
. Guwahat
" Certified tha &/ we
| Name ' Post Held _ Registratlon Np., | Department

LADY . Aghote 1an. 'Kwa/{ﬂ%gé" W’%’cSSW 7SS a7 A e /V(’cww'(a»ey’
2Dy . o (g/\,,‘ﬁmw(‘ | oe Pfuess 6319 ) Ame P_g;./c/'\(‘&{yy

3DV TE N S fasana |Hs# Py f3¢0 ). pre Pecliatrvica .
4. w, S k. @huyan‘_' agﬂ(y-"p.)LZrzS}N C/’Z'Scf [9 ANt e

Osticpaecico

" have this déy Qﬁ'[%(dlf; ............ examined the candidate whose particulars are given below :

A) Name:.......SORAR KL B QRA......

---------------------------------------------------------------------

--------------------------------------------------

R L

-uunuuunn-uuu--.-uuuu.-uuuuunuuuuununuuuunun.uuuu ------------------------------------

AR L PP P I R 1770 7T uuu-uuuuuuunu.nnuuuununuuuuunun’-

G) Use of Appliance ; ............. ARSI I 1 {3 B AR
H) O‘hor's : !"!"Jllll!l“l..!l!

M Y Y R Y R Y P TSI T AR PRy T Y Y TSNP,

Certifled that j.w(/ she Js /is-not an orthopaedically / physically handlca;;ped person and eligible

for all the benefits of being a case of P. H. including privileges of getting special employmerit

3 (Certified that in assessment of disability the followlng' were conéultéd)

E A

“\

'\ ) Manual for Orthopaedic Surgoons In ovaluating pormanont phyolf:al Impairmont » Publlshed
by ALIMCO, Kanpur, - ‘
!
2) Manual fgr Doctors to evaluate permanent physical impalrment bas_ed on Expert Group on
Disability Evaluation and National Seminar on disability evaluation and Dissemination -
D.G.H.8.,W.H.0., A IlI. M. 8. New Delh,

o ' ' - ~plat
Signature : : QQ /b@, Vv @/;@ psveP
T ' AU profen? | covec”

// - 9")/, q\ wad o
. / ‘g ”" . (323
LY rafet®® e O\ [y
Seal ; , L“, ofe® st &» i 4
T LOVOP o : a P
: LSS Lty of ean? 5 e
Asﬂwwm% ot R 00\\0 ‘ w'g\ . 7. " A Y o 1+
‘ g | A w ' aeT ooNe
oo™ 3 W VA
- ng’hb m“&‘ &“;3;\ ':'6 b““
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SHISHU
SAROTHI

Spastics Sodety of Assam

Oft Ramhrishns Misuton Nosd, Bliubar, Quwahatl: 781 018
meom, Fax §(0381) G47980

E-Mall { quest @ gw1, vanl. netin

flegislialion No, 3440 st 198748

Aff-llmd 1o Spasbes Soccty of Bastem India

FEE BOOK
Name._. .S \v\hr\Ob\c\,x rh P}M

Service : OSD / CSE. \:uaw}e |

Group S . Yeara\(ﬁ‘d e

~( Feeo must be pald before 10th of each month )
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VIE 16T
Identity Card No.

_ ' 1. T/ Name: ka’o\b?\; :2)@).0_-“. '

o

2. [WA/Age: Ied‘s& -

2 R S
ot
L,

- 3.+ e st @ ﬁiﬂf-’ﬂ /Fathar's Namo and
Address : G..y.g eh. )O‘Q‘L .

- f%n%m. Rava Pl
) <]f‘\"’/Occupahon “ Qelblo

RTINS '
. wiksiary qw e qus-n / Guardian s Name

: ;""”W ' i@l Ly, with Address ¢ . .
MR Y s _ ) Sy
ttested by tho In ti . . !
Attested by drc : . wifivsd (5wl Jofticial Addross -
Gunahat'-

District Soctal Wi
' Kamrup,

”

=
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GOVERNMENT OF ‘INDIA
CRENTRATL, PU3LIC WORAS DLLARTMENT

$0.9(55)92/SE(C)/Cald o477 Dated:~-31.3.92,

LR

LT, C0EE

Undermentioned UDT3 cre hereby promoted as Head
Clark on purely woupcrsiy pasls i the ssala of pav of
the VAO0=Li0 A GBOUmG 500500 e f=om the Cotr of cetunal assunin
1,6. 140 A F Oy a DU =2 00 e L0m B L2UT 0L cetua. ¥ g
charges of higher posts untill further orders,. On promotion
they shall he an arabotion Tor o porded of ° (Two) vaars,

- Senlority basir A Marit basis .
1) S/spry B.Ka¥meKsr, 1} S/SRTCATHBosik !
2 g R.Bhattacherzee, 2 M Jadu Presad, .
3) 0 MK.Roy R G.C.Bora,
4 " KDJRan, (SC) 3 v A,8,Des
2) 88t, Lve Reni Bardnhan, 5) ¢ LR Bero. {OT)
3} " Pratima Shance, ‘g0)  5) o 3.8 Neelear, (03)
4 T parul ukina, .

ConLetmant on above promotion the folloving
transfar/qtoriing .0 orcnotens ara hereby orderad vitih
immediatc effect ia the interest of Public service,

T P . v bt A s s w F

Yoo A Pomarks

L(; . an 4 t\l::'—;;f'

g,

A A kit A e ke B . O

1. S/Shri Bokarnak:r “CD/CPYD DCD/CPWD Existing

Siliguri. . Dinhota Vacancy, |,
2, " S.R.Bhattacherjee BCED/EPVD. RCD/CPYD P
CBBSSR, Raipfang
3, " M.,K.Roy "~ DCD/CPWD MCD/ Malda n
- ' Dhantad CEVL .
fe YT Rem ACH JorEn ¥CD 1/ CPYD 0
Crohnt ), [mphrl, :
5) " Ava Rani Berihen  CCNIT/CP DCL /CPYD "
Calcutta, PDhonhod '
. } .
8) " DPramica lhrrde CCCI/CPUL ICOT/CPWD 1
. ’ calgutta islempur,
7) " Paru. Datte SCCIII/CIND 1CDTI/CPYD )
Caleuttea » - Ielempur.,
8) " S8,K.Banik " CCNIV/CPVD MCDII/ChwD Vice :
Calcutte Tuphsl. S.P.Mukherjee
9) " Jadu Prasad PCED/CPWD PCED/CPWD  Exi®ting
PAtna Patna Vacancy
19) " G.C.Borah ACC/CPYD AAYD  /CPYD Vicé"Shri
otahntd Gauhati  MeL.Sinha
1) " A,B.Dar CCCTI/OEm yon/eevnD Exdsting
wnltacou, . serhompur  Vatancy
723 " K.R.Roro Loe/ecrm GEDIT pwn Vice Shri
3ruhatid Souhetd S, Knl‘”‘lkhcr‘jee-
o) "B Hans CC A TCL/CPYL Vice P.CGhuse
Calsucte Lzartala
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The promotifan UDCs will have to intimate their
smeopionec/rofueal af propotisn within 10 dayr for
Calecutte and 15 days for outstations of the 1lssue of
thie ordar, The concercned controlling officers are
hereby requested tp obluln wrltten accaptance/refusal
of opromotion form the promoted persons and to communicate
+the same to this office within the date specified above,

No conditinnal accaptance of promotion will be entertained,

In case no intimation about acceptance/refusal
of above promotion/posting is received from the promoted
person within the specified dote their prometion are
Pivaalee b0 b e - Lied wibhond, fapdlicor veloronce ho
controlling ofticers are uluo reguested thut 1L nny
vigilance/disciplinary case is pending or contemplated
agginst Any proaotden, the effect of promotion should
not be piven oo oalm and the Set may ollnae Yeowonmunde
cated tc  vthis office forthwith,

. VH on Tttt who e aoeot promottion mey plentie ho =
relieved immeurotely without woiting ror subdtituie as
ner instrvetinns of higher authorities.
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1. The Director General of Works, CPWD, Nirman ~hawan,
“ow Delhi, '

2, The Chief Enginecr (EZ), CPWD, Calcutta,
3. Tho Chief Engilnecr (IEP?,‘CPWD, siligurd,
4, The Chicf Enginaer {NEZ), CPWD, Shillong,
fo N1 Sus/osue /TRES of CPYL in reglon 'BY,

6. The Secratory, NPWD, Staff Association (EZ) Calcutta,

7. The Regional Secretary, CP'D Non-Gazetted Office Staff
Leonclotiom, Onlw20.
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EA to Superintending ﬁn§ineer,
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Coordination Circle (EZ
CovD, Calcutta-2Q)
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_,'i"n': Sundig, Engineer, ACC-L Guwanati
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HUUZL(/)/Hu/uu(n)/RZ/Cnl/Ol/Q;b" pated -2~2001.

CcFIRICE ORDER

CEFICE  ofea=s

Followindg modilication may please pe made in the
corms il sonaitlond of the cransfer order 1is gsucd vide
chig ofkiee No,Zl(?)/HC/SL(C)/TZ/C&I/OO/579 dated 19.6.2000.

serial No- (2).5hri G¢.c.pora will move first in
place of 5], .N0. 1 ( shri W phatta ). -

other termd and condition will remaln unchanged.

Cf//,upmﬁlntﬁ’“ ng Engl
C ordination Circlo(En)

PWD Calcutta.
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‘3”7; official concarned through thelr controlling ofticer.
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